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THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA
RAIN SINGH); (a) Yes, Sir.

(b) and (c). The Delhi Develop
ment Authority has reported, that the
land is under unauthorised occupation
of Shri Laxmi ChaniJ S /o  Shri
Raraeshwar Dayal Since 1972. The
Delhi Development Authority has also
stated that action has been initiated
under the provisions of the Public
Premises (Eviction of Unauthorised
Occupants) Act, 1971 to get the pre
mises vacated.

Edible Oil Import Policy

34. SHRI SANAT KUMAR MAN
DAL: Will the Minister of CIVIL
SUPPLIES be please^ to state:

(a) whether Government have by
now finalised their edible oil Import
Policy for the next year;

(b) if so, whether he will lay on
the Table a copy thereof; and

(c) whether Government have
taken any steps to take out all imports
of such oil from private traders who
had in the past made huge profits
therefrom and if so, what?

THE DEPUTY MINISTER IN THE
MINISTRY OP CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a'l to (c ). The Edible Oil Import
Policy for the next Oil-Yeax 1981-82
(November 1981-October 1082) is in
the process of being finalised shortly.
All imports of edible oils on Govern
ment account are canalised through
the State Trading Corporation of
India Ltd.
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DDA Flats/Plots aUotcd to M.Ps., ex- 
M.PS. and Judges of Delhi High Court 

nad Supreme Court

37. SHRI K, T. KOSALRAM: Will 
the Minister ul WORKS AND HOUS
ING be pleased to state:

(a) the number of M.Ps. and ex_
M.Ps who have been allotted by the 
DDA flats under different categories, 
from the date of inception of DDA till 
date; *

(b) the names of Cooperative So
cieties of ex-M.Fs which have been 
allotted lands in the Capital and the 
acreage and location of such plats 
allotted to the Cooperative Societies; 
of M.Ps; and

(c) whether the DDA has also 
allotted any plot to the Judges of 
Delhi High Court and the Judges of 
Supreme Court, as has been done in 
Bombay by the Government of Maha
rashtra?
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THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NA
RAIN SINGH); (a) to (c). Informa
tion is being collected and will be 
laid on the table of the Sabha,

Damage of Fitddy CrOp in West 
Bemrai

38 . SHRI NARAYAN CHOUBEY: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether Government are aware 
of very heavy damage to paddy crop
in West Bengal due to attack from 
insects;




